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= == = e — e . . .Petitioner(s)

Mr A. Ahmed - ‘ ' ' : '
===================== - « Advocate for the

| Petitioner(s)
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_. _The Union of India and others

. T T e e e e e e ~Resrondentf ~)

~ - M A..Deb Roy, Sr. C.G.S.C. _ ‘
TTTT s e e = w e CAdvocata for the
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.213 of 2001

Date of decision: This the 20th day of March 2002

Shri Manik Chandra Das,

Village & P.0O.- Panbari,

P.S.- Chandrapur, District- Kamrup,

Assam. cemence Applicant

By Advocate Mr A. Ahmed.
- versus -

- 1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence,

New Delhi.

2. The Director General,
Ordnance Service,
Master General of Ordnance Branch,
: Army Head Quarters,
* New Delhi.
3. The Commandant, 222 ABOD,
Narangi Camp,
C/o0 99 APO. .+....Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

CHOWDHURY. J. (V.C.)

The matter pertains to recruitment as Mazdoor under

the respondent No.3- Commandant, 222 ABOD, Narengi Camp, C/o
99 APO. The respondent authority took steps to fill up the
backlog vacancies of SC/ST candidates on Special Recruitment
Drive. The applicant was called for the interview for the
post of Mazdoor by letter dated 12.1.1994. The applicant
alongwith other candidates appeared before the interview
i board on 28.1.1994. Thereafter the applicant alongwith other
selected candidates were asked by the fespondent No.3 to

submit the original <certificates .and documents. All

kﬁv//ﬂvfthe selected candidates including the applicant accordingly
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submitted their certificates and documents to the Personnel

Officer of the Advance Base Ordnance bepot. The Personnel
Officer of the Depot served the appliéants with forms
relating to Police Verification and Medical Verification.
The applicant duly filled in the forms and submitted to
before the Personnel Officer of the Ordnance Depot. Though
the applicant was selected for the post of/ Mazdoor the
respondent authority without assigning any good reason did
not appoint him against the backlog vacancies. Hence this

application assailing the action of the respondents.

3. The respondents conteéted the case and submitted
their written statement. As per the written statement the
appointment letters were not issued to the selected
candidates pursuant to the direction cf the Army
Headquarters vide letter No0.80992/SCT-93/S-8C(1i) dated
18.10.1993. The Depot authorities made a series of
correspondence with the Army Headquarters and the Army
Headquarters finally directed the Depot authorities to
appoint the selected candidates of SRD-93 based on the post-

based roster maintained by this Depot. Due to the filling up

.0of SC vacancies by the SC candidates during the earlier

selection process the applicant could not be appointed by
the Depot authorities. However, the Depot administration'has
appointed some candidates selected under SRD-93 and the
applicant will also be appointd after completion of official

formalities.

4. In view of the clear stand taken by the respondents,
we do not find that any order or direction is required to be
issued by this Tribunal. The respndents have genuninely
addressed their mind to the facts and circumstancés of the

case and as a matter of fact they have taken all steps for

resolving.....c.....
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resolving the situation expeditiously. It has clearly spelt
out its desire to appoint the applicant after completing the
offiéial formalities. In the circumstances we do‘not find
any reason to issue any direction to the respondents. Needless
to mention that in the event the respondents falter in
carrying out its assurance, it will always'be’open to the

applicant to seek appropriate remedy provided by law.

5. Subject to the observation made above the
application is disposed of. There shall, however, be no

order as to costs.

( K. K. SHARMA ) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN

nkm
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GUWAHATIT BENCH, GUWAHATI.
(AN AFFLICATION UNDER SECTION 19 OF THE CENTRAL
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL,
GAUHATI BENCH AT BAUHATI.

Nl ,9

(N AFPFLICATION UNDER SECTION 19 OF THE
CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.)

ORIGINAL APFLICATION NO. OF 2001.
BEETWEEN

Shri Manik Ohandra Das,
G/a Late Samh;ﬁdra Fumar Das,
Village & P.0.~ Fanbari,
F.8.~Chandrapur,
District-Kamrup (Assam),
FIN —~ 782401.

-fpplicant.

~AND-

1 The Unidn OF India,
represenkted by the Secretary
to the Government of India,

- Ministry of Detence,

New Delhi..

2 The Director General,
Drdinance Service; Maater—
General of Ordinance Branch,
Grmy Head Guarters, Fo.i.—- DHQ,

New Delhi-110011.

. The Commandant, 222 AROD,
Narengi Camp,
C/ro 29 AFO.

Fespondents.
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DETAILS OF THE AFPLICATION:

1. FARTICULARS OF THE ORDER AGATINEST
WHICH THE APFPLICATION IS MADE:

This instant application i made
against Lhe action of the Respondents for not
appointing applicants against in the post of
Mazdoor against backlog vacancies of $.C/8.7T.

candidates on special recrultment drive.
2o JURISDICTION OF THE TRIEBUNAL

The applicants declare that the subject

matter of the instant application ig within the

jurisdiction of the Han"ble Tribunal.

o

. LIMITATION

The applicants furither declare that
the application is within the limitation .period
prescribed under Section 21 of the Adminis-

trative Tribunal Act.

Hy
>
il
34

4 FACTE OF THE
Farts of the case in brief are given below:

4.1 That =1ty humble applicant is &
citizen of India and as such, he 1is entitled to
all the rights and privileges and protection

guaramt@@d by the Conestitution of India.

4.2 That vour applicant hags to state that

the applicant i a Scheduled Caste by

W



community. He is a permanent Fresident of

Fanbari, Chandrapur, District of Kamrup, Assam.

4 LE That your applicant begs to state that
he was called for recruitment as Mazdoor under
the Officé of the Commandant, 222 Advance Ease
Ordinance Depot, Narengi. His candidature was
sponsored by the Emplgym@nt Exchangs, Guwahati.
It is pertinent to mention here that the above
recrultment of Mardoors WE e macde against

Prd

backlog vacancies of 5.C./8.7. candidates on
Special Recruitment Drive. The applicant was
called for interview éu; the post of HMazdoor
vide letter  dated 1999/7T/748/Est . 12th
January, 1994. The above mentioned call letter

was lssued by the O0Fffice of the Commandant, 222

Advance Base, Ordinance Depot, Clo 99 AFD.

TAnnexure-A, is the photocopy of call
letter dated 12-00-924 issued by the

-

Office of the Respondent No. 3 to the

]

applicant.

N

4.4 That, the applicants beg to state that
all the applicants appearead beftare the
interview board on «28-1-94. After that, the
applicants along with other selected candidates
were asked by the Respondent No. 3 to submit
the 0Original Certificates and documents and
accordingly they ﬁubmithed' their nriginal
documents  to the persoanal Officer o f the
SGdvance Base Ordinance Depot. The Fersonal
Officer of the Depot served the applicants with

forms relating to Police Verification and
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Medical Verification. Accordingly, the appli-

cants duly filled the forms and submitted

‘before the Fersonal OQfficer of the Ordinance

RDepot.

4.5 That the applicant begs to state that,
thereafter, the Respondent No. 3 informed him
that he was selécted for the pmst‘Q? Mazdoor
along with other candidates amdlthey will have
to wait for appointment letter from Army Head
Guartérg'wew Delhi.

4.4 ' That the applicant begs to state that
after not getting the appointment 1e£terﬁ ?rom
the Respondents ’they submitted representation
before the Respondent on 28—@6*1??8 for early

appointment in the post of Mazdoor. The O+ffice

of the Respondent No. I informed the applicants.

that'hi% name was in select penal of the BRoard
and his name has been forwarded to the Eastern
Command for sanction of vacancies and whenever
the vacancies will release he will bé appointed

accordingly. The applicants herewith annex such

letter No. 1523/5C-8T/121/Civ Est dated 1108~

1998 for the hkind perﬂsall of the Hon’ble

Tribunal.

Annexure~RB is  the photocopy of the
above said representation dated 29-06-

1998 submitted by the applicant.

Annexure-0 is the photocaepy of the

letter Nov. 1523/8C~-8T/121/C1v Est

dated 11-08-19%4.

%
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4.7 That the applicant begs  to state that
the applicant again filed his representation on
0&-02-2001 before the Respondents for his sarly
appointment in  the post of Mazdoor as per
arlier aseurance given by the Respondents. The
Office é? the Respondent No. 3 vide his letbter
No. 1G2ET/780-8T/38/01W/ Esett dated OE-05-2001
informed the applicant he will be appointed to
the post of Mazdoor whert the vacancies been
released Ey'th@ Competent authority. But till
today the FRespondents neither relpased the
varcanciss of Mazdoo as per backlog vacancies
of ST/78C candidates on Special Recruitment
Dr;vm nor appointad them in  the above said

posts.

ArnnexuresDd dis the photocopy of repre-
sentation submitted by +the applicants

before the Respondent on 06-02-2001.

Arnnexure~E is the photocopy of Letter

No. HRI/GC-ST/3G/0IV/Estt. Dated O

Z-2001 issued by the Respondent No.3.

4.8 That your applicant begs to state that
some of the HMazdoors who were also sel ccted
alongwith the applicant filed - the Original
Application No. 30 of 2000 and 0.68. No. 180 of
2000 before this Hon ' ble Tribunal for seeking
direction From this Tribunal for appointment.
During the pendency of the above sald cases the
Respondent No. 3 appointed the applicant of the

gaid O.68., namealy ., Sri Fetli Rammanna, Gri

Dipak Tumung, Sri Fremdhar Das, Sri Ranjit Das.



Eut the HRespondents did not take steps for
appointment of the‘iﬂﬁt&ﬁt applicant as he was
not applicant of the saild Original fAipplication.
Hence the applicant is compelled to approac
this Hmﬁ’bl@ Tribunal for seeking Jjustice and

also with a prayer for early appointment.

4.9 That ymﬁr applicant begs to state that
his name hHas already been struck out  from
further employment by the Employment Exchange
b@ﬂau%@ifhe,ﬁﬁ%ﬁmﬂdﬁﬁtﬁ have already intimated
the Exchange for his appointment in the post o f

Masdoor.

4,10 That vyour applicant begs state that
the action of the Respondents is illegal and

violative of the fundamental rights of the

p)

cwnﬁtitut;mﬁu The act af the Respondents is
mala +ide because similarly situated persons
have already beean appmimfeﬁ cue to npné
inclusion of the applicant in earlier Driginal
Application he was lefth e JLI

4.11 That the applicant begs to st&te that

he is & very poor persan and also hailed from a

backward community and e is  running £ om
pillar to post for getting appointment in the
poat of Marddaor against backlog vacancies o f
SC/8T &andidateﬁ against the Special Rearuit¥
ment Drivgu .

4,12 That your applicants beg to state that

ke

the Union of India has given special attention



to the backward community Ffor upliftment of
their community and NECessary acha and
r@gervatianb has already been given to this
community and as %uch,.tﬁ@ Raﬁpmnd@nt% cannot

deny the same to the applicants.

4,13 Tﬁat VA IR applicant submits he is
going to be over aged for further Government OF
Semi-Governmantl pmployment and s B,
immediate interference by the Hon ' ble Tribunal

is necessary to save them from further hard-

ahips.

4,14 That vyour applicant submits that the

Mon ‘ble Tribunal wmay be pleased to pass an

interim order to protect the applicant and also
to stay the new Fecrultment for the pust of
Mazdoor until the applicant is appointed
against the backlog vacrancies under the Special

Recruitment Drive for BC/8T randidates.

4,15 That in view of the facts ,and cLroum-

stances it is a fit case for interference by

the Hon ' ble Tribunal to save the entire family

members of the applicant from starvation.

4.1& That +this applicabion 18 filed hona
fide and For the interest of justice.
5 . BROUNDS FOR RELTEF WITH LEGAL
| FROVISION:
. -
Sal Far that, the action of the Respon-

dents for not appointing the applicant

ce
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ADH per select list o f hacklag
VaranclLes o f SC/78T . an Special

Recruitment Drive and as  such, the

Caction of the Respondents is illegal,

arbitrary, mala fide and violative of

the principles of natural justice.

For that, the Respondents heing a
model emplover they should appoint the

sial

”u

applicant unde the Spe
Fecruitment Drive of SC/78T and they
should not deprive the applicant 4rom
this and hence, the same is bad in the

eyve of law.

For that, similarly situated persons
has already been, appmiﬁt@d for they
have approached this Hon'ble Tribunal
but the applicant’ s rase was not
considered for not  approaching S this
Tribunal. Henc@g. the action of the

Respondaents are whimsical and bad (in

the eye of law.

For that, the action o f the
Fespondents is not sustainable in the
pve of law as well.as in facts.

A

For that, the applicant’'s case 18 &
genuineg and he should be appointed by
the Respondents against the backlog
vacancies nt BC/8T candidates under .

Special Recruitment Drive and hence

the Respondents cannot deny 1t.
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For that, the action of the
Respondents is violative of

fundamental rights of the constitution

of India.

For that, the action é{ the
Respondents 1s arbitrary, whimsical,
mala fide antd alsao with a motive
behind to deprive the applicant to get

appointment.

For the, in any view of the matter the
action of the respondents is not
sustainable and hence the = A Mne is

liable to be set aside and gquashed.

The applicant craves leave of this
Hon"ble Tribumnal to  advance further
grounds at the time of hearing of this

instant application.
DETAILS OF REMEDIES EXHAUSTED:

That there iz no other alternative and

efficacious ramedy available ta, the

capplicants except invoking the jurisdiction

aof this Hon 'ble Tribunal under Sechion 1?

of the Administrative Tribunal Act, 1984,

MATTERS NOT FREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:



v

That the applicant further declares
that ohe has not Filed any application, writ
petition o suit in respect of the subject’
matter of the instant application hefore Aany
othear Couwrt, avthority. nor any suoh
application, wr il b&titimn o suit 1S pending

before any of them.

8. RELIEF SOUGHT FOR:

Under the facte and rircumstances
stated above the applicant most
respectfully prayed that your Lprd%hip
may be pleased to admit thiﬁ_ﬁ@titimn

and may call for records nd the Ccasas

i

GLLE rule calling wpon Lthe

.

=
]

Re%pmwdﬁntg tn show cause Aas to why
the relief ehould not be givan Lo the
applicants and atter hearing the
partises on the cause OF aéuaﬂﬁ that
may bhe shown and on perusal nt records
VOour Lerdships may he pleased to grant
the %mllmwing relied to the

applicants.

To direct the Respondents to issue

8.1
appmiﬁtm@nt 1@£tﬁr to the applicant
agéingt warlier selection list of
under ﬁhe hacklog Avacanciaﬁ of the
BCfo . vandidates on Special
Recruitment Drive. . -.




2.5

To direct the Respondents Tt
compl@te_the process of appointment as
garly as  possible and’ alsn not to
recruit fresh candidates in  the post
of Mazdoor till the earlier list of
8C/8T candidates is exhausted by the

Fespondents.
Cost of the application.
To DRES any other reliet ar

reliets to which the applicants may be

entitled and as may bhe deem fit and

proper by the Hon'ble Tribumal.

}NTERIM ORDER FRAYED FOR:

Fending disposal of the Original

Application the applicant most

respectfully prays for an. interim
onder directing the Respondents not to
appoint any other persons in the post

of Mazdoor till the earlier list is

exhausted.
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it.

Application Is Filed Thrmugh

Advocate.

lParticularé ot IT.FP.0O.:

I.F.O. NO. €G-7925%0)
Date Of Issue 15 G, 200)
Issued From Guwﬂ\"r’)‘m C‘,VD
Fayable at G v ovel

LIST OF ENCLOSURES:
fiz stated above.

w2 Merification.
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VERIFICATION
I Shri Manik Chandra Das, /0 Late

sACHIndra . Fumar Das, resident of village &
F.0.~ Fanbari, F.S.-Chandrapur, District-Eamrup
{Assam) FIN -~ 782401 the applicant o f the
instant Original Application do hereby solemnly
verify that the statements made in paragraphs Qq
-q.Q,qfcyc\.s‘,m&-*mkvm”'e true to my knowledge those
made in paragraphs 5\'3/ Q’Q,/ etc'p,

are being wmatters of records are true to my
information derived therefrom which I believe
to be true and those made in paragraph 5 are
true ta my legal advice and I have not

suppressed any material facts.

And I sign this verification today on this

the 4¥ day of June 2001,

Swei- Mowk vl S0

Declarant

R
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ﬁﬁé Personnel Commandant Officer (CiVilj
azeﬁﬁaéﬁ (Narangi Camp)
Guwahati.2Q,
Batad,y tho 29th June, 1993,
3ir,

. Most‘humbly'respectfuliy"bog to state

thas I am @ poor Scheduled caste cauxunxtv 3CQle

and -an young and cnergetic yey man but going

without any omiloymant t4111 dato.&muxxmxghzﬁh

! 3

d

That 3ir, I appeared for an intorview

’

]

in your office througn hmnloyacnt ecxchongn on
' Vs S

. 7 s ~ )
28/1/94 and thercafter I come %o know from rnrlable

source that I have benr solected for thn nost

4

anprared for .

i

%x%,
It RN
)

I would tharalare hunply roquont your'
ind honour to nunoint me in your office without
. .\ \

further dalay »nd thus save 8 poor fﬂmi}j from‘

starvsilion, for which act of your kindness Xkex

I

S Ay ,'.- "2t w.;'!'v. A i AL
e S RN L

i ..",,".o,-
““”ﬁﬁ%ﬁheﬁﬁﬁﬁm%ﬁﬁ: ﬁaﬂ%*ﬁh

S 37
?l'.\(r',_

-

H
A
)
l
(.
+ I shall remain obliged. ?a :
Yours faithfully,
Enclos= 5 HNos.zertif'cate, -
( Manik Ch. Dns ) B
;4ﬁx‘. RELRKARKE ghaxdmari Ponbari..
'!., .v
. { ‘r ’

.

K Vo
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Shri Manik CHandra Das
Vill- Panhari; !
PO~ Danbapd) :
PS ~ Chandrapurp kw///”
Dist~ Kamrup j(iAssam )™ :
Pin Code .+ 782401

. . it : '
o RECRUITMENT OF MAZDOORS INTERVIEW
L HELD TN JAN 94 REGARDING

1
[

f

1o .Refé:.fé‘yburvaﬁpiiqation dated 29 Jun 98,

.2, Seléct'banel.of your board .was forwarded:to HQ'Eastern

- Command for sanction of the vacancies but the.vacancies have. hct
"so far been Teleased by the cumpetent Authority, As and ‘when the
vacancies'are released you will be intimated‘accordinglyo

) (P Minz

_ . 00C (Adm
I ‘ ' . Pexrs Officer (Civ)

. A for Commandant . '
X
' . \
- : ;' i;;‘« 1 !
i ;

A
QP'% paa\»

i
t
f
|
'A
i
v
1
.

TS e ————
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From:- Manik Chandra nas,

. Village & P.0O.Panbari
RS . G P.5.Chandrepur,
PO - Dist. Kamrup (Ascam)
; ; L PIN COfE: 782401,
5"'13 oo ~ Dated 6.2.2001.
( T: :_Toa |
; ) The Personnel Officer(Civil),
L Office of the Comsandant,
A : 222 ABOD (Narangl Camp),
: : Guwahati-20.
i ‘1 '
| % Sub:- Recruitment as Mazdoor.
g  Refi~ Your office letter No.1523/8@-ST /121/Viv Est,
o Dated 11 Aug.t98.
{_ _
. ' Sir,
o With reference to your above letter regarding
o receultment of MezooZ Dby vhich you were kind enough
I .+ to intimate me abp@t selection of my name and

forwarding the select panel 1iist to HQ Rastern
command for further necessary action.

In this respact, T would Jiko to draw your
kind attention that more than two years have lapsed
vut,however, no action whatsosver taken regarding

' receuitment as Mazdoor has been intimated to me till
date. I have been eagerly expecting to be appointed

| - as’ Mazdoor under your kind disposal. -
© "% "1 shall be highly obliged if you kindly intimate -

¥

"' me a positive action in the matter at your ezrliest.

o }
;‘% With regards, :
5¥§ yours faithfully, ;
o, :
'15 (Manik Chandra pas. )

3 G~ ".-’;.m\ ';«”‘;‘:‘2“{”‘?5;{‘?””? mrapt o

> L
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o : ST S 222 Agri Sthai ‘Ayudh Bhnagay . | o
ST ' o : 222 Advance Base Orduance napst, »
ey -
\ ' 1923/50.5T/ N fovy By } O Q Mar 2001 -
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3

Shri Manik Chandra Das
Vill & po sn}”!smjj.‘n;,i.

PS ¢ Chandrapur
Dist s Kamrup ! (Ass am )
P.No 4 782401 "

. /,_/
—

e

1

RECRUITMENT OF MAZDOOR

s o
1. ‘Refer!ygqr_application«dated 06.02,2001,
i . .

2. Select panel of Your board was
Command for sanction the v
so far baen raleasaead by th
the vacancies are released

Forwarded 4o HG Eastern
acancles but the vacancies have not
e competent Authority, Aas and when

You will be Intimated accordingly,

- 5 e
v ‘

: , ( 38 M1
: . . 00C (A)
RN Pers Officer (Civ)
' for Commandant
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OsAs No. 213 OF 2001 = (\Z.,
AN
Shri Manik Chgndra Das s

- Vg~
Union of India & Ors.
- And-
In the matter of
Written statement submitted dy the

respondents

The Written statements of the respondents are

as follows s | \# F
1. That with regard to the statement made im para 1

of the application, the respondent like to state that the

Govte of India has decided to launch a *Special Recruitment
drive' SRD«against backlog vacancies for SC/SP candidates

and aoc_qrdingly R Eastem Command vide letter No. 321891/2/
SC1/109/05-8C dated Ok Oct 93 ( Photo copy attacked ) directed
to0 implement the same in our depot with the Instructions bo

£ill up the vacancies by 31 Mar 94.

2. That with regard to the statement, the respondents
beg to state that Army HQ vide letter No. 80992/5C2~93/ X-8C(i)

/ dated 18 Oct 93 ( copy enclosed ) directed not to issue appoint -

ment letters to the gselected candidates for SRD=93 till receipt

-

of Govte af clearance The applicant of the instant Qed e was



W
D

D=
selected by a Board of officers against backlog vacancies
for SC/ST candidates on RRD-93. It is reiterated that since
Army B Wad instructed through letter dated 18 Oct 93, not
L\ to appoint the selected candidates for SRD=33 £1l1 receipt
1 0f Govte clearance and hence né appointmezit letter im respect |
of the applicant was issued by this depot. The depot autﬁori-
ties hes made/pot/racted correspondence with Army HQ and

ecently Army IR have directed to appoint the selected

i {/:andidates of RD=93, baeced on the post-based roster main-

( tained by this depot. Iue to the filling up of SC vacancies

by the SC candidates during the earlier selection processes,
the applicant could not be appomted by the depot authorri’eiesn

*n\i——r

Homver. the depot administratimxm\fgwwtes |
ﬁleéied“hnder sribuga and” the%appldeant‘ wWATT also be éppo:.ntea
af te’r»ec;empl’etion of““of f.ic 1‘31*’3‘. Oi‘m‘l‘it ie?""‘_"_*‘"‘“ﬂf

| —_— That with regard o paras 2 and 3, the respondents
‘ beg to state that the matters relating to the provisions of
the Administrative Act, 1985 and Rules made tkere under,
accordingly save (except ) what appears therefrom, tke respon-

dents beg to offer mo comments e

4o That witk regard to paras 4.1 and 4.2, the responde~-
nis beg to state that the same are matters of record. Nothing

beyond record is admitted.

5e That witk regard to para 4.3, the respondents beg
{ to skxkextkak offer no comments. Regarding the last part of
‘ the statement, it is stated tkhat the same are matters of

record. Nothing beyond record is admittede.




.9-
6o That with regard to para4 .4, the respondents beg

to state that the same are matters of record« Notking beyond

record is admnitted.

To That with regerd to para 4.5, the respondents beg

to state that the Instant O-A. along with some other cendidates
were selected for the post of Mazdoor ageinst Mg vacancies
of RD=93. The respondent No .3 informed the applicant regarding

non-receipt of clearance of their case from the Higher authori-

ties.

&. That with regard to paras 4.6 and 4.7, the respondents
beg to skakexihat offer no comments. Regarding the later
part of the state;:ent, it is stated that tke same are matters

of record. Notking beyond record is admitied.

9. That with regard to para 4.8, the respondents beg
to state that the same are matters of record. Nothing beyomd
record is adritted. Regarding the later part of the statement

regpogdent requested the Hon'ble Pribunal to refer to our

proceding paras 1 and 2.

10. That with regard to para 4 49, the respondents beg

to state that the names of candidates for the post of Mazdoor
were asked from Employment Bxchange. But no intimation regar-
ding the deletion of the applicant‘®s name has been received
fron Bmployment Exchange and as such there is not question

of stiking off their names from the Bmployment Exchange. The

point made by the applicant is not correct and kence,

speoifieally ) J.ed
dhn&} 1
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1

11, That with regard to pera 4.10, tke respondents
beg to state that it is not understood since the applicant
could not be appointed due to non receipt of release orders
from Army HQ Some candidates selected under SRD-G3 were
appointed by this depot in view of the receipt of elearance
in respect of those individual.

12. That witk regard to para 4.11 and 4.12, tke
regpondents beg to offer no comments. Regarding the appoint~
ment of applicant please refer our preceding paras, wherein

the position kas been amply clarified .

13 That with regard to k& para 4 .13, the respondents

beg to offer no commentse

14. That with regard to para 4 .14, tke respondents
beg to state that since there is no relation between tke
present recruitmeni process and that of &RD-03, so advocating

new recruitment process is not in order as per Govt. rules.

15. That with regard to para 4 .15 and 4.16, the

respondents beg to offer no commentse.

16. That with regard to para 5.1, the respondents
beg to state that the allegation made are not admitted since
the clearance for appointment against RD=93 was not received
from the Central Govt. In connection with the appointment

of the applicant, please refer to our preceding paras.

17. That with regard to para 5.2, the respondents
beg to state the observation raised by the applicant 1s denied

gince appointment could mot be given to them owing to the
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7

«

non receipt of clearance from the Central Government .

18. That with regerd to para 5.3, the respondents
beg to state that it is reiterated that due to the non-
receipt of ’el.earance the applicant could not be appointed.
Hovever, necessary steps are taken to appoint the applicant.

The allegation made by the applicant is totally denied.

19. That with regerd to para 5.4, the respondents
beg to state that the al legation as mentioned in the para.

20, ' That with regard to para 5.5, the respondents

beg to offer no comments.

21 That with regard to paras 5.6, 5.7 and 5.8, the
Tegpondents beg to state that denied the allegatioms

rentioned thercine.

22, That with regard to paras 6 and 7, the respomdents

beg to offer no comment .

23, That with regard to paras 8 to 8.4, the respon-
dents beg to state that there i1s no relation between the
Present recruitment process with that of the appointment on
RD=93, which is having separate release order from gigher
H%. It is improper and malafide on the part of the applicants
to _mi;erfere in the presgent recruitment process. Also during
1997 end 2000, gome Masdoors were recruited after observing
necessary formalities, but during those period, the applicants
did not raise any objectione Filing of Court Case after the
expiry of a considerable period is also a testinonyf to the
fact that the applicant is not clear of rule positiom. The
respondents humbly request the Hon’ble Couri to reconsider

regtrictions imposed in the present recruitment process and



@
and set aside and quash of O.A. filed by the applicant witk
coste
24 . That with regard to para 9, the respondents

beg to state that it is submitted before the Hon 'vle Court
to review the restrictions in the present recruitment process
and lift the ban on the appointment to the post of Hazdeers,
interviewed recently as are released by Army EQ letter Noe
15251/03/1@ 4 (Civ Xb _J dated 05 Mar 2001 and even no dated

24 May 2001. It is reiterated that sinfe there is no relation

between the present recruitment process with that of RD-93,

the migconceived preyer of the applicants by co-relating both
cases prove their malafide and hence O.A« 213/2001 ig lisble

to be set aside amit with cost.

Verificationeeseeves
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b - 43 %being authorised do heredby verify and
declare that the statements made in this written statement
are true to my lnowledge 4 information and believe and

1 kave not suppregsed any material fact.

And I sign this verification on this 9‘\’)\ b4

vt .
i o A
S A

day oftfb/gg%%%q(QOOb at Guwahati.
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. PERSONAL

OF THE COMDTs/C00s/QCs
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REGI STEREL/ SDS

¥

s op IMMEDIATE/TIME BOUND

sk Special Recruitment Drive

Tele §°:2428321/2289
i

cadquarters .

Lagtern Conmand

ort wWilliam, Calcutta -

321891/2/SCT/<§§\ /0S-8C

SpECTAL RECRUITMENT DRIVE FOR

21

Oct 93

2

THE YEAR 1993 TO_FILL

Up. TiIE BACKLOG QF R

[V 1]

T aERY .'%_TIOI‘IS FOR &Cs AND ST's.

1

. o Goveramenit has decid
e dor £illAng up backlog ©
< “Annz during the last Ly

L€ Pef/D(JCM) ID ND 25 (
/ 7 ; ]
¥e 28034/1/93~
These may

b

i

f‘.'\?\?"
RERS
17

ed to launch a gpecial RC
7 roserved vacAancies ag
Ig:_:’é; }'-:7:"Q I” ‘]1]_5 CO‘\‘H}G»

6)/93/CT/DIICH) dt 208
okt (A) dt 27,7.93 with 1ty

please e gtrictly adnexr=2d t9-.

i

T iz salient points of guidzlines given {n para > of X ik
© G 27,7593 reproduced belovs be followed whil?® condautind :
- - i T "_‘ o} "1_4 vy = R .1. RS T
- R -T2 4 o ~ R ule LA "\ = 3‘]{1 . 3 L C g
R R cimg e s PR Eatla 3__5})01- PREMEE Ty so S
fhe stage of the recruiipene process should s
by the 15¢h of oct 23 by sending requisic:
Gc,Employment Exchanges 4ane P¥Eleas® of &T¥E .-
we indentified vacaucies.
nt may be bnblished under the caption
crultment Drive for sC/ST.
.o . ; _ ! . eriod of
57T yhile ¢alilng for applicatlions. at.lgaft 2 ge.igﬁr?{“‘ﬁ
six weeks may-be prescribedlf?r recelpt z fvpo e
) e wUsLigit i o nformaition
.. TTvilde pusiicity may be given s9 ;nat the o
# o sfpaches the rarget groupse !
. . T - L S vt « - . i ; N i
i) While sending equisitions to the-BEuployne .
E e ed of seueasdn B pe given for B0
N ,.‘;.'—-;Ae:\-.x-..___, = A0 D = ved wi*h’
;o ~andidacas, {f po NAK2S arc recelve ithi ! %
-, ‘ox 1% adequate numtes of candidstes are no pOnECLS
e SRR ;GCIUitinguauthQ:ity may;advertise the p?s,d :ﬁ.~ =
. Lox yicaticns from sc/ ST candidates who are Xegd. . oo=vr
for spplioty ® g B = wch applin=s’
© liien any of the EmplLOoyment Exchanges. suc pplire =ione
alcnﬁwiih names, 1L£ an¥e subqequently reCEiYe?4LELt~L“:;N*
wors T immng mxchanges may be conSideied for maind T AE R W
: SO - L é - - -
- y Tt ‘ "ocat4 ; adegnate pumberiof randidates for 59:;u7p~ :
i Y inus, che help ol voluntazyjagencgcs{nny bensgggn SR ,
St y y L 2ed ak Anuexure I.tii- ,
. w11 of suqh~ageucies i§ enc}ooe: ~

Ccn‘td. »e ?/"’

H

e .
. L
- o ’./\
. T -
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Attention is also invited t
27.7.93 and the nomi
noints regardiong clarification.
ssess the backlog of res
~--nish report

t:e backlog d
~awaizall 2:8.

nated Officer m°

You are requested to &
S2s/5Ts as cn 31.,3.93 and *

ma I identified to wipe .ou-

o PBTJ:G of the
y be contact

¢ies whidl

drive, sThe~vaczn
into account for fi

sliould be taken

PRI
11ling up on 1
d that £

It is strezse
s wcul

ser the existing procedu

figures are furni bsequent change

rma I an

ure II-Proifo

Firgt report on annex
HQ by 10_0Oct 95.

forworded to this
255 report may Jgrso_be scot
month cn P{gfggggflTh In
v Sneh all esforis-
ssort one day pricr
d the subgequent p
argonnal Puvl
the time schadiin

in any

the first report i
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7 Special Recrultment
the backlog of reservations for £C

A copy of min of per sonnel,Public Grievances and pensicns X
letter No 28034/1/93-Estt(A) dt 27 Jul 93, alongwith its enclosu-
res 'is foiwaxded here with. =
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Drive for the yeax 1993 to fill up
s and STs.

ted to note the contents of the
to £111 up backlog
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2, The Drive 1s being undertaken to fill up the backlog vacau-
cies for S¢/ST. The term "Backlog vVacancy" is fully explained in

. oM No 3@012/6/88aEstt(SCT) de 25,4.1%89, According to these ins-
‘tructions backlog vacancies reserved for sC/ST are these reserved
vacancies which by virtue nf their not being filled up in a year
are carried forward to the next year. The above instructions pro-
vide for backlog vacancies for being whown separately for purposes
of recrultment. If the backlog so computed together with the cur-
rent vacancies reserved for SC/ST oxceeds 50% of the vacancies to
be filled during a year, it may be 1imited to 50% of the vacancies.

3. It is requested that the bac™log vacancies as on 1.4.93 may
be assessed in your Ministry/Department as well as Subordinate/
Attached Offices and Autonomous Organisations ‘under the control of
the Ministry/Department. After the same has been identifled, re-
quisitions may be placed with the UPSC agd SSC, as the case may be.
Where the vacancles are to be filled up by the Department dirvctly
through !the employment exchange or through open advertisement,
appropriate action should be initiated in this regard, This pro-
cess should be completed latest by 15t Oct 1993. :

; 4. - The time schedule for completing the different steps of rr-
cruitment is given at Annexure-I, Every cffort should be made to
complete the -recruitment within the 'schedule. Fortnightly profirte€ss
reports may be sent to this Department on the progress of thr Drive
in the proforma at danexure Il., :

5. Certain guidelines for expediting the process
have been circulated during the Special Recruitment :
last year. I shall be grateful if the guidelines indicateri telow
a-re followed while conducting the <rive ¢ - .

of recruitment
Drive couducted

1) The first stage of the recruitment process should be comple-
o’

ted by the 15th of Oct 1993, by sending requisitions to @ 7S, SE-
employment exchanges and releage of advertisement for @ icdenti-
fied vacancles. : ‘

n -

id) AQVertisement may be published under the caption "Trecia
Recruitment Drive for SC/ST". UPSC/SSC are also being regueste
jssue advertisements under the same caption. .

111) Wwhile calling for applicatiods, at least a period of six
weecks may be prescribed for receipt of applications. Wide publi-
city may, be given so that the information reaches the taxget gro-
UPS . " ! : ’ i

iv) While sending reguisiticns to the employment exchange, a
period of seven days may be given for nomination of candildates. If
no nameé are received within this ﬁeriod,‘or if adzqguate num§er of
candidates are not sponsored, the recruiting authority my zdver-

tise the posts calling Zor applications from SC/5T cendidates who
applica-

are registered with any of the employment exchange. Suci
tions allongw!iti names, 1f any. subsequently received from the enpg-
loymentiexrb e may be consideredgfor making vecruitments.

[QFIF

to

st B

_‘_/" .
[ i ' '
| : contdeaa..-3/~
| i )
| !
- l F]
] ~‘
i z ¢
' [
e s e B ot s AT .
AVk* R o SR o o0 AT s ; . S H .
& L e i NI W N S Sy N Eoe TR PR O O, §
BN T S o



v) In case Mloistr
adequate nuwoer of ca

agencies may be sought. A Jist

aanexure 11T.

6,

A 1ist of important

‘

{es/Departments face difficul'ti.éé in locating

for selecgion,

ndidates

i

i

fpecial Recrultment Drive conducted ear ier

v, If there are
of youx

secretary (Rocm No 111
Krishna Menon. Undex

3014254) hetween 2.00

A T+ 1s.reguested
at tha level of Joint
yintetoy 1n
e None desigunation

we pemorted to

yOoui Mi

£2. L uBuel

Ministry/rmpartm~ent

all matter
aérl J.5.
1 be the m%monsibility
1 Recrultment efforts of all

Ciaformatieon about

any other points nequi#ing

may contact shr
e Mo.

, North Block, Tel
281,

secretary (Room IO
pmn and 3.00 pm <R

of such 3agenc

;
i1pnstructions {ssued

the Delp of voluntary

ies is enclosed at

in connection with thel
dnnexure
officers
Jcint
shri

Tele No

js enclosed at

clarification,

3. TS5 Mathur,
30111276) ox
North Block.

working days.

that an officer oif your Ministry/Department

2 nomin

2] Spec

(rmer o

Joﬁnt

of this ©
lthe &
nistry/ﬁﬁpar;ment}and s
the progresg Ot the:

Secretary m3y
g relating to
and telephone
Mathux

~ Ag the Govermnent is comnitted to £111

capcies Of scs/Sls by
et A7 limmeddat2 act
axe wide to achieve
to The total nuincer o

in wne Ministry/cepaxtment,

NoWCVS o:ganisakions may be ;
3 in the proforma at ronex

w2k of Oct 19¢
seleg for wh
- requisitlons

cated, Cubgequ

1iih regaxds,

1, &, Namblax s

i

Fagxretd TV,

Mindst ~f Defence:
Mevi 27 e

\ 3

the taxgetsa

priva mAY kdndly

the end o€ 3lst I

ion ls foniticted in the matter and

Tonsolidated infonmation
‘ncles 1dentd fi=d for the
,a/ gabordinate

1o this MinlstryY

£ packloca V&
actac

- A
SENC

ich recraitmer® aciion ha
to UPSD/SST

entlyr s on the P

e
be a2niia |

Yours

Secretary.

~mployment exchunge etCe.

ated to 1ialee with this
jal Recruitm~nt Crivea

£ this oflic na v ple-
in v .8 Minde-
fficer to @0 .diuace
ttached and zubordinate
end to us the anngoli-
drive frcwm Lime v i

vp the backlog of va-

tar 1994, 1 ghall be grave-

al} efforhts
relating
vl e
S O-.
e
mex
DY
nay
regress of recrilimens

»Efices and
jatest 24
we IT. The
o beelh initinted
also

eincerlys
3/~ N
{ N,Rnnanganﬁthan )



